ORGANIZATIONAL STRUCTURE

Governing Board
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WTM
Sh. Jayanti Prasad

Sh. Ravi Mital

Chairperson

v

Sh. Ritesh Kavdia (ED)
[Complaint and Grievances +
Support Services and
Research]

|

1. Complaints

2. Grievance Redressal
of IP and IPE

3. Inspection

4. Investigation

5. Surveillance

+

1. Human Resources
(HR)

2. Establishment

3. Finance & Accounts

4. Research and
Publication

5. Research Guidance
Group (RGG)

v

Sh. Amit Pradhan (ED)

[Insolvency Ecosystem +
Advocacy]

:

1. Insolvency
Professional (IPs) and
Insolvency
Professional Entities
(IPEs)

2. Insolvency
Professional Agencies
(IPAs)

3. Registered Valuers
(RVs), Registered
Valuer-Entities (RV-Es)
and Registered Valuer
Organisations (RVOs)

4. Information Utility
(1U)

5. Insolvency and
Valuation
Examinations

6. Graduate and
National Insolvency
Programme

+

1. Advocacy

2. Knowledge
Management
and Partnerships

3. Continuing
Professional Education

‘ 4. International Affairs

‘ 5. Annual Report

l

WTM
Sh. Sudhaker Shukla

v

Sh. Santosh Kumar Shukla
(ED)
[Legal Affairs + Adjudication

& Prosecution and Vigilance +
Board Secretariat]

Sh. Sandip Garg (ED)
[Insolvency & Bankruptcy
Process + Information
Technology]

v

1. Legal Affairs

1. Corporate Insolvency

2. Adjudication

2. Corporate Liquidation

3. Individual Insolvency
and Bankruptcy

4.Court Proceedings

I 3. Prosecution

4. Data Dissemination

5. Matters related to
processing of cases
referred to Disciplinary
Committee

4

1. Information
Technology

6. CVO / Vigilance

2.1BC-21

+

1. Board Meetings

2. Strategy

3. Communication

4. Parliament

5. FSDC related
matters
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